e

Government of Jammu and Kashmir

Anima) }S_,‘h.eep Husbandry Department
Civil Secretariat, Jammu/Srinagar

NOTIFICATION,

Jammu, thQ‘BﬁLFﬂbrunry, 2018.

SRO “ ~ In exercise of the powers conferred by section 43 of ' -
Cunua'.Lt!f Infectious and Contagious Diseases in of the Prevention and

Animals Act, 2009 (Ce
of 2009) the Government of Jammu and Kashmir with the prior app:gnvnrllt?t! g:l:uzai;
Government hereby makes the following rules namely:-
L. Short Title and commencement, -.*([) These rules may be called the Jammu and

Kashmir Prevention and Control of Infectious and Contagious Diseases in Animals
Rules, 2018,

(2) They shall come into force from the date of their publication in the Government
Gazette, : 4

2. Definitions:
(1) Inthese Rules unless the context otherwise requires:-

(a) “Act” means the “Prevention and Control of. Infectious Diseases Act, 2009"
(Central  Act No. 27 of 2009);

(b) “Department” means the “Animal/Sheep Husbandry & Fisheries Department” of
State of Jammu and Kashmir;

(c) “Director” means the person notified as Director under clause (g) of section 2 of
the Act;

(d) “Form”™ meuns a form appended to these rules.

(¢) “Section™ means a section of the act;

(D) “Identification” means identifying the animals by way ol ear tagging, tattooing,
marking, photographs, microchips etc or any other suitable system.

a. Words and expressions used in these rules and not defined herein shall have the
same meaning as assigned to them in the Central Act.

3, Manner of inspection and the period of detention at the Check post or at
Quarantine Camp:

()  In order to ascertain whether the animal is infected with any of the
scheduled disease, the animal stopped at the check post or detgmad in theiuumn:u;
camp shall be inspected by the veterinarian in Ccharge of the clzcc P:;:ﬂ o
Qurantine camp or staff of the Department duly authorised for this purp

nile out the following symptoms:- <
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(a) Movement and gait;

(b)  Whether dull, depressed, normal or exhibiting eve: .

(c) increase in body temperature; ing excited behayjour:
(d) ulcerin mouth, feet or udder;

(¢) excessive lacrimation, nasal dischar e, or vaginal dicc :

()  sweating and shivering; B¢, Or vaginal discharge;

(g) dryness of the skin, alopecia, skin rashes:

(h)  general weakness, emaciated;

(i)  bleeding through natural orifices;

(i)  oedema or swelling at dewlap region or any other part of the body;
(2) The veterinarian in charge of the check

dr.:pnrtm::nt dl-'l[}‘ authorised for this purose
for labaratory examination, if required.

POSt or quarantine station or staff of the
shall also collect the necessary samples

(3) The veterinarian in charge of the check post or quarantine station or sta

department authorized for this purpose may detain animals at the check Nf:lutgrh:
period not exceeding 12 hours for the purpose of inspection, compulsory vaccination
and identification or marking etc. For the animal vaccinated at the check post the

animal owner shall be given vaccination certificate as required under section 9 of the
Act,

(4) After examination of the animal, the veterinarian in charge or staff of the
department duly authorised for this purpose shall either allow entry of the animals in
to the controlled area or the free area by issuing an entry permit in Form A appended
to these rules or shall direct to transport the animals to the Quarantine Camp.

(5) The cost of examining, vaccinating, ear tagging, the anima‘or any ather activity at
the check post shall be fixed by the Director from time 10 time and shall be borme by
the animal owner.

4, Form of permit to be granted by the veterinarian {n charge of the Quarantine Camp
or the Staff of Department duly authorized for this purpose -

(1) The veterinarian in charge of the quarantine camp or stuﬂ'. of the department duly
authorised for this propose shall detain the following categary of animals:-

(a) Which are suffering from any scheduled disease; or a ‘

(b) which have come into contact with or have been kept in proximity of animals
infected with scheduled disease; or e ol

(c) which are transported by the in-charge, of the check post as detailed in sub rule
(4) of rule 3; or A A

(d) which are the species notified under section 10 of the Act while exiting from the
infected area and shall be subjected to a quarantine for a minimum period of
fourteen days in a Quarantine Camp.

(2) The veterinarian in charge of the quarantine camp or staff of the [}cparll.;:ll:r:;:rt ?;E;
authorised for this propose shall give an official acknowledgment itu b
owner or the person duly authorised by him on his behalf for the ba::n Fa‘?Funn s
in the quarantine camp.The detention acknowledgment shall be in

appended 1o these rules.
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| (3)  During quarantine, the animals
be marked. Animals shall be examined
be vaccinated against the scheduled dir:gulmly o (1 scheduled di

T ————

: ; case a A sease and shall
treatment, if required, !Flhc animals are mcin';i;”:; be meded with velerinary
duly authorised by him in this beha e animal owner or the person

Quarantine Release permit in “Form ¢
“Form C" shall also serve as En
section 15 of the Act.

and also grant the
under his signature,
r sub-section (2) of

appended to these rules
iry permit as is required unde

(5) The cost of maintenance and vaccination of the anj ;

{ imals during the period
Quarantine shall be fixed by the Director from tim : g the period of
the animal owner, € 10 time and shall be borne by

By order of the Government of Jammu and Kaghmir.

No ASH/Plan/72/2009
Copy 1o the:
Advocate General, J&K High Coun Jammu/Srinagar.
All Financial Commissioners.
Principal Resident Commissioner, J&K Government, New-Delhi.
Director General of Police, J&K,
Principal Secretary to Hon’ble Governor.
All Principal Secretaries to the Government.
Principal Secretary to Hon’ble Chief Minister.
All Commissioner / Secretaries to the Government.
Divisional Commissioner, Jammu / Kashmir.
. All Heads of the Departments
- All Deputy Commissioners.
Secretary, J&K Legislative Assembly / Council.
. Director, Information J&K
. Director, Archives, Archaeology & Museums J&K ,Jammu.
. Director, Animal Husbandry Jammu / Kashmir
Director, Sheep Husbandry Jammu / Kashmir
. Managing Director, J & K Sheep, and Sheep Products Development Board
Jammu. < :
. General Manager, Govt. Press Jammu for publication in an extra ordiary
issue of the Government Gazette.
19. Special Assistant to Hon’ble Minister of State, Anim?HSheqp_Hushandr}' &
Fisheries Department for kind information of the Hon'ble Mmlsmrl; =M
20.,Special Assistant to Hon’ble Minister for Amma[:'shee". LT
Fisheries Department for kind information of the Hon'ble Minister.

Dated:#8/02/2018
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t Ministers / Ministers of State,
23. Private Secretary to the Chief Secretary

24, Private Secretary to the Commissioner/ Secretary 1o Government, Animal /
Sheep Husbandry for kind information of the Commissioner/ Secretary,
ASH,

25, I/C Website, ASH Department.
26. Concerned record file / Stock file.
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Government of Jammu ang Kashmir
Animal /Sheep Husbandry Department

FORM A
[See rule 3(4)|
Entry Permit

{lssued under sub-section {2} of section 15, of he Prevention and Co

: . ntrol of Infectious and Contagious
Diseases in Animals Act, 2009,)

All the animals described below are found free from Scheduled Diseases and on this day

are granted entry/exit from/to the
(Name of area) Controlled/eradicated area.

Details of Check Post

Location:

Animal owner Details:

Name and address of Animal Owner( Full name & Complete Address, village, Teshil, District,
State and Phone/ Mobile No):

Name and address of persons accompanying the animals: ( Full name & Complete Address,
village, Teshil, District, State and Phone/ Mobile No):

Animals Arrived from(Name of Place from where the animals are arriving ie. Village, Teshil,
District, State).

Animal Details:

Number of Animals:

ldentification No/tag/tatoo No :

Species:
Breed:

Agt{completed years):
~ Colours

Yaccination Certificate details:
 loertificate No, vaccination profile.)

————

. ils:
Entry Permit issue Detal I
- Dileof issue: Signature

Name
Place of issue- ienation
Official Seal: | L e




Government of j;’r;lmu and Kashmir
Animal /Sheep Husbandry Department

FORM B
[See rule 4(2))
Quarantine Camp Custody Acknowledgement,

Certificate No:

All the animal described below have been taken in my custody on this day

' Puigdnt' 14 days.

fora

Details of Quarantine Camp

ettomtwitr Bfock ThestyDistrce:

Animal Owner Delails

Koot Address of aninmatower:
Name and Address of the person accompanying the animals.
Anmal amved from:
Animal Destined for:

Animal Details:

Nomber of Animals:

[dentification No/tag/tatoo No :
Species:

Breed:

Age{completed years):

Colour:

Vaccination Certificate details:
(certificate No, vaccination profile.)

Quarantine camp Custody Acknowledgment details

Date of issue: Signature__
Place of issue: Name

Officatal Seal: Designation




Government of Jammu ang
: Kash
Animal /Sheep Husbandry Depurt::ti::t

FORM C
[See rute 4(4))
. Quarantine Release Permit,
Permit No:

Quarantine camp custody Acknowledgment No

All the animal described below are free for (notified scheduled disease name ) and on this da
Y

(date) released for th
Entry/Exit from to the ¢ Quarantine and Granted

(name of area) Controlled or eradicated arca,

Details of Quarantine Camp

Location(with Block/Thesil/District):

Quarantine of Animals from

To
Animal Owner Details
Name and Address of animal owner;
Animal amved from:
Animal Destined for;

Animal Details:

Number of Animals:
Identification No/tag/tatoo No :

Species:
Breed:
Age(completed years):
Colour;
Quarantine Release Permit Acknowledgment details
Date of issue; Signature___
Place of issue: Name
Officaial Seal: Designation
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